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year 1987. The prayer, as contained in the Wrtti

is to the effect that a writ, direction, order i _ﬁ‘j
= =
of certiorari be issued quashing the order of reversiona, ’ﬁf;

g
iy

dated 21.1.1978 contained in Annexure 7 to the Wbitm%ﬁ@%&%?dr E

2. The facts are that the Petitioner (hareinafter r&%%?gr 1
ed to as the Applicant) having been appointed as Cleﬁk~f;f"

the Railway Department in 1954 was promoted in due course
as Senior Clerk and with the introduction of post of Hindi
Translators in the year 1969, he was appointed as Translator

then a Senior Translator and ultimately as Head Translator

in the year 1976. As a stop-gap arrangement, he was given

a chance to officiate as Hindi Superintendent in the grade
of Rs.700-900 on ad-hoc basis at Luckhnow w.e.f. 22.6.1977

vide annexure 5 to the Writ Petition. He was, however,
reverted on 21.1.1978. The above mentioned Writ Petition ;
was filed by him on 30.1.1978. The operation of the impugned |
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order dated 21.1.1978 was stayed by the Lucknow Bench of ;a;-

oy’
Allahabad High Court for a day and the same was never extend— |
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promoted to the post of Hindi Superin%

and retired as such on 30.4.1987.

3e The question is as to whether the Applicant ﬁh“ﬁp"*"”>;p-
to any relief at this stage. In view of the prayer coﬁE .
the Writ Petition, we are of opinion that no relief canﬁhgy;;H13];

ed to the Applicant after his retirement, more particular@ﬁdﬁf;T‘ 14
because of tha fact that he accepted to appear in the ‘I:e”“ﬁ‘: 1 ? | I
required to be undergone for promotion from the post of H&ﬁ& -~ fq
Translator to the post of Hindi Superintendent,as a result of ;%
which he was appointed to the post of Hindi Superintendent w.e.f
59.6.1980. Thus, it puts an end to the matter. However, on

merits also, we are of opinion that the impugned order of rever-

sion was passed for good reasons. It would appear that the < .

-

Railway Board's circular dated 28.7.1976, mentioned above, provﬁd¢1?~
a suitability test for promotion from the post of Head Translator ;? LA
to the post of Hindi Superintendent. The Applicant, therefore, |
could not have been promoted without undergoing the test. The
officiating promotion on adhoc basis did not confer any righton ;
the Applicant to remain on the post of Hindi Superintendent. In |
this view of the matter, the alleged order of reversion dated
21.1.1978 was technically speaking, not an order of reversion.
Therefore, no legal right accrued to the Applicant on the post

of Hindi Superintendent which was given to him on adhoc basis

only. It is also relevant to mention that there was a test in % e
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without praying for amendment of the P&ti‘l;i“" 1. ’% 0 q;-.»fi,; ; of
the failure on the part of the Applicant tnlpI*“f |
effect, no relief in this regard can be grégﬁﬁagm“f”7

L, In view of the foregoing discussion, the Pﬁﬁifiéf
is dismissed without any order as to costs.

Dated: ﬁ}m.12,1939
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